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Dharamveer Singh 
S/c Sh. SUer Singh. 
Vii age Maihri . F,O.Gobuhafla 
District. 	tia iari Haryana) 

Iflb.. 11 	2ODX3 

Pi t a m b a r Xada;. •. 
S/o 	S h i i Mohan '(adav, 	 - - 

Vii (age Dabar Enclave, 
P.ç.Jaffarpr Rautamor

Ji* 	
. 

District Najafgarh, 
New DeIhi-110073. 

..f.7tIL':  

icr i shari Ki.imar 
S/c ShriFateh Singh, 	. . S.  

Village Khedka Gujar. 
P.O.Dulheda, 
District Jhaiihar(Haryana). 

Q1TLL 
- 

Rarnesh .......................,. 
S/a  Shri Krtàr Sigh 
Village Majhr.i 	 . . . . . 
P.O.Gobuhana. 
District Jha;jhar i,Haryana) 

L flH.. Ti 11 eqp //2DXL 

Jagdish, 
S/o Shri Laddu Lal 
Village & P.O. Issapur. 
New L)elhi-110073. 

ii Ii 	'2(D3 

SuraJ Pral:ash, 
S/c Shri Kewa I S 
\'illage& P.O. Issapur, 
New Delhi --1 1007:3. 

.i11i//2 

Jaivir Singh, 
S/o Shri Nafe Singh, 
Village Majhri, 
P .0.Gobuhana, 
District Jhajjhar (Haryana). 
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Anoop Singh:  
S/o Shri Kedar Singh, 
Village &P.0. Issapur, 
New Delhi-110073. 

Ramesh Chand, 
S/o Shri BishamberDayal 
Village &P.0. Issapur, 
New Delhi-110073. 

C_1NJ©.. 1111l4l. 

Di Ibagh, 
S/o Shri Saradara, 
-Village Majhri. 
-P .0. Gobuhana, 
District Jhajjhar (Haryana). 

Mahaveer Singh, 
S/o Shri Ratan Singh, 
Village Khedka Gujjar, P.O.Dulhera, 
District Jhajjhar (Haryana). 

Ravinder Singh, 
S/o Shri Tara Chand, 
Village Bhovapur, 
P.0.Rathdhana, 
District Sonepat (Haryana). 

Dharambeer, 
S/o Shri Suraj Bhan, 
Vi I lage & P.O. Issapur. 
New Delhi-110073. 

Ram Avtar 
S/o Sh. Jai Narayan, 
Village & P.O. Badli. 
J-aryana). 

//2DXDJ3 

lshwar Singh.. 
S/o Shri Mansa Ram, 
Village Majhri, 
P . 0 . Gobuhana, 
District Jhajjhar (Haryana). 



S a tv e e r 
S/c Shri Ham Chand, 

lage Mhri 
P .0 (3obuhana. 
District Jhaijhar (Haryana). 

0it31©.. I  2UZ00 

Ganesh Yadav, 
S/c Shri Mohan Yadav. 
Vii lage Dabar Enclave, 
P.0.Jaffarpur Rautamor, 

-;DistrtctNajafgarh, 
--NéW Deihi-110073. 

4/  
Raj Kumar, 
S/o Shri Prithv 
ViiIage&P.O...issapur, 
New 0elhi-11OO73 

112JUI3/23 

RameshKumar,, 
S/o Shri EaiwàntSingh, 
Village Majhr•j, 
P Oi.Gobuhana 	-'' 
Di'st r I ct jha4aryana). 

Parmanand, 	- 
S/o Shri Bujan Singh, 
Village Magri 

I 	P.0.Gobuhana, 
District Jhajjhar (Haryana). 

ccD5//23 

Rohtash, 
S/o Shri Ramer Singh, 
Village Majhri. 
P.O. Gobuhana, 
District Jhajjhar (Haryana). 

0 	.. Rb  ii 2//21fl0 

Mamman Singh, 
S/o Shri Sukhi Ram, 
Village &P.O. issapur, 
New Delhi-110073. 

2//2 

Bhim Singh, 
S/o Shri Sher Singh, 
Village & P.O. issapur, 
New Deihi-110073. 

- t .... 



Suresh Das 
S/c Shri Chat tar Das. 
ViHage & P.O. Mitt-au. 
New DeIhl --11073 

[)hararnvee r 
S/c Shri Sri Krishan. 
Village & P.O. Issapur, 
New Delhi-110073. 

Jai Prakash, 
p S/o Shri Anandi Ram, 

Vi-Ilage & P.O. Jaffarpur, 
New DeIhj-110073 

OJ412t1l/2J3 

Ravinder Raj 	 S  
S/o Shri JadduRai, 
Village Debar Enclave, 
P.O.Jaffarpur Rautamor,. 
DistrictNajafgarh, 
New Delhj-11007-3 

S S  

Srnt. Anita, 
Shri Dharam PSI Singh, 

Village & P.O. lèsapür. 

4 
New Delhi-110073. 	 -APPLICANTS 

(By Advocate: Sh. L.C.Goyal alongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, I .C.A.R.. PUSA, 
New Delhi-hO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-hO 012. 
(Through its DirectorGeneraj) 	 -RESPONDENTS 

((R 

I will decide the OAs-1185/2003 to 1212/2003 together as 

common issue of facts and law is involved in these cases. 



7 	 .-.....-.,..-. 

4 	 C5] 

2. 	Applicants are aggrieved of the fact that despite 	the ir 

cont inijous long service as casual labour as all the applicants 

have been appointed during the year 1977 to 1992 at different 

times but they have not been regutarised. All the applicants 

claim that they have been working for the last so many years 

hiit have not been regu ar sed 	For this purpose they have 

rd led on a scheme issued by Ministry of Personnel 	Publ ic 

--G'ievances and Pensions. Department of Personnel & Training 

vide their OM dated 76.88. it is further stated that 

respondents vide order Annexure A-i dated .29...iO.99 •has ordered 

that asperthe recommendations of thecommLttee.. constituted 

forthe purpose continued in OM dated ,,,.f,, 	68 issued by the 

Departrnentof Personnel & Training had appro'ied the payment of 

wages to be made to the casual labourers engaged at :Pat.iqpal 

Buieauof Plant Genetic Resources issapur-.and submi.ttedthat 

resjondeñts ate acting in piecemeal fashion and are issuing 
- 

the 	orders based on the DOPT scheme of 7 688 but- a r e not 

regularising the employees though there are àcacis: 	 • 

3. However, counsel for,  applicants was unable to point out if 

any 	Junior to the applicants have been regularised or if any 

seniority 	I 1st 	is being maintained. 	Counsel for appi icants 

has also been unable to satisfy, it at all the applicants had 

ever 	made 	any 	representation 	seeking 	regularisation. 

Applicant s counsel submi tted that though applicants had been 

a g I t a t I n g 	t h rough 	t he i r 	un I on 	f a r 	r e gu I a r I s a t I 0 ri 	b u t 	it 

appeal-s that ever,  thing was only oral as no representation has 

ever suhm i t ted by the Un ion has been annexed w I I h the .OA. The 

tact that respondents had appl ied the scheme dated 7 6 88 in 

piecemeal fashion as per Annexute 	i, so it is quite manifest %  
- 	 tJ 

that respondents in spit It appeats to have acceptedth sc 
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4. 	1 think these OAs can be disposed of at this initial stage 

I t se I 	wi thou i 	i s s u i ng no i ce 	to the respo.nder t s w I t h a 

direction 	to 	them to exarnjIe the case of the applicants for 

regular isa i ton, 	if 	the 	appl icarts 	can 	he 	t-egularised 	in 

accordance with the scheme dated 7.688 	rhe'y should pass a 

reasoned and sYe:à•kngdés' 

5. 	For 	this purpose, let 	these QA5 ..be treated 	as 

cepresentation ofthe applicants and same besent alongwsth 
I 

the copy of this order to the respondents whoare lretto 

4 

pass a reasoned and speaking order thereon 	 pe"r.id&-bf 

	

c 	 , . 

3 months fiorn the date of receipt of a copy of this orderand 

to 	see to it that appli can ts can be 

frameworl' of the scheme 	OAs stands disposed of 	 t 

t 	. 

4 . 	'-.. 6 	A copy of.-this--order be placed in all thefrles 	.' 

L JrGH) 	. 
Member (J) 
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